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of the Regi3try 	Date Order of the Tribunal 

16.5.2001 	 Heard 	Mr 	B. Banerjee, learned 

- counsel for the applicart. The applicant is 

admitted. Call for the records. Issue notice 

as to why the impugned order dated 18.12.2000, 

Annexure 3, tansfeg the applicant from 

Silchar. CPF to Aizawl Range as well aEr 
C 

	

	
the order dated 24.4.2001 directing to 

release the applicant from the afternoon of 

/ . 	 18.5.2001 and to join the new. place of posg 

at Aizawl Range should not be suspended 

i)Y. 

	

	 returnable by fou weeks. List for orders on 

15.6.01. 
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In the meantime the operation of 

the af ore m entioned orders shall remain 

suspended. 

)74619 



'V 	 15.6.01 	Mr.A.Deb Roy,. icarned S 	0.s.c 

	

CèL ci4' 
/ _7t / 	 appearing .:for the respondents equests 

for four weeks time for filing of wri4 
, If 

tten statement, 

_—jiVo 	i6lr 	 Request is accepted. List for 
orders is on 18-7-..20010 In the mean 
while, intern order dated 16.5.2001 

ifr? 

Member (A) 
bb 

18.7401 	On the prayer of Mr.'A.Deb Roy, 
6046_,~~ left /0 1 6=',~"M?7i6nu 	S,C.G.S.C. 4 weeks time is allowed 
k/o,s 3,w>, 	ric. 	 for.. filing of written statement. 

—_---_---_,•1I 	 List on 17.8.01 for orders. 
Meanwhile the interim . order 

I 	 dated 16.5.01 shall continue till, the  

	

tk 	
next date,' 
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	 Member 
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- 	 17.8.01 	On the prayer of Mr.A.Deb Roy, 
Sr.C'.G.S.Ca 4 weeks time is allowed 
for filing of written statement. 

. 	 List on . 14.9.01 for orders. Meanwi1e 
.i.nterim order 16.5.2001 shall continue 

Member 
lm 	. 
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NOtES Oft1eRegistz 	r Date 	 Order of the Trbuna1 

14,9.01 	 Li,t on sfio/oi to enable the respondents 

to ?iló written statement. 
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5.10.01 Mr.B.C.pathak, i&461.C..G.S..C. on behalf 
of Mr.A.Deb Roy, sr.C.G.S.C. prays for 

adjàurnrnent for filing of written state 
ment. Lj5t on 23,11.01 for orders. 

c c 
Member 

23.11.01 
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Written statement has been filed. 

Case be listed for hearing on 21.12.01, 

The applicant may file rejoinder if any 

within tw weeks, 

Yice-chairman 
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21.12,01 Prayer has been made by learned counSei 

for the applicant for adjournment on the 
ground that bmy thy would file amended X 0.A. 
Request is accept.ed. List on 30.1,2002 for 
hearing. 	,. 

Member 

List on 30.1.02 alongwithk9. 

No. 6 of 2002. 	
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWHATI BENCH. 

Original application No.'  183 of 2001. 

Date of Order : This the 6th Day of March, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN. 

1. Sri Swapari Kumar Choudhury 
S/o Sri Nalini Mohan Choudhury, 
Working as Inspector 
Office of the Commissioner of Central Excise 
Silchar C.P.F. 
Karimganj Customs Division. 	 . . . Applicant. 

By Advocate Mr.M.Chanda. 

- Versus - 

The Union of India 
Through the Secretary to the 
Government of India 
Ministry of Finance 
Department of Revenue 
New Delhi. 

The Chairman 
Central Board of Excise and Customs 
Government of India 
Ministry Of Finance 
Department of Revenue 
New Delhi. 

Commissioner of Customs 
North Eastern Region 
Shillong. 

Commissioner of Central Excise 
North Eastern Region 
Shiliong. 

Additional Commissioner (P & V) 
Customs and Central Excise 

	

Shillong. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J. (V. C.) : 

	

By 	order 	dated 	18.12.2000 	Additional 

Commissioner (P & V)1 Customs & Central Excise, Shillong 

Contd. .2 
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orders for 
issued/transfer, posting and adjustment in the grade of 

Inspectors. By the said order the applicant who was 

working as Inspector in Silchar CPF, Karirnganj Customs 

Division was transferred in the same capacity to kizawl 

Range, Silchar Central Excise Division. The applicant 

assailed the legitimacy of the said order as arbitrary 

and discriminatory. 

In this application the applicant stated that 

he worked in different places of posting. While he was 

working at Shillong he made an application to the 

authority for posting him at Silchar to look after his 

old and ailing parents, who were suffering as such from 

different ailments. The respondents took a compassionate 

view and transferred the applicant in May, 1998 to 

Silchar under Karimganj Customs Division. By the 

impugned order he was sought to he transferred to Aizawl 

causing serious dislocation to his family. Hence this 

application. 

The 	respondents 	submitted 	its 	written 

statement. The Assistant Commissioner of Central Excise 

in its written statement stated that the applicant 

completed more than 12 of service in Customs and as the 
A 

transfer policy after completion of 4 years of 

continuous service in Customs any officer is liable to 

be transferred to Central Excise and vice-versa. 

/ Accordingly, 'he was released by the Commissioner 

of Customs to Central Excise. Upon release from Customs 

to Central Excise, the Central Excise authority provides 

Contd. .3 
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posting such officer according to Administration 

exigencies. In the written statement the respondents 

stated that the said respondents acted as per law by 

posting the applicant at 7\izawl. The Deputy Commissioner 

of Customs, Guwahati also submitted its written 

statement. In the written statement it was stated that 

the representation of the applicant in 1998 was 

considered and accordingly he was posted at Silehar on 

compassionate ground. Since he had completed lO years of 

service in Customs as per the existing norms the 

applicant vide order, No.19/200fl dated 15.12.20fl was 

relieved from Customs and was placed at the disposal of 

Commissioner of Central Excise, Shillong. Subsequently 

the 
by - ordN6.C.N6.II(-3)27/FT.ITT/20fl0-37"33-0 dt.18.T2.2flflfl/àppi.icant 

was given a Central Excise posting and transferred to 

Aizawl Range under Silchar, Cental Excise Division. The 

respondents stated that following the creation of two 

separate commissionerate an order No.1/93 dated 1.6.Q3 

was issued by then Principal Collector of Customs and 

Central Excise, Calcutta to re-define the jurisdiction 

and function of the two collectorate based at Shillon.g 

and to re-distribute the existing staff between the two 

collectors. As per the norms prescribed and executive 

I  officer is to work in the Customs formation not 

exceeding four years. For retention of an officer in 

Customs in excess of four years approval of Principal 

Collector (Now Chief Commissioner) was necessary. Hence 

Contd. .4 
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the transfer order was made purely on administrative 

ground. 

I have heard Mr.M.Chanda, learned counsel for 

the applicant and also Mr..Deb Roy, learned Sr.C.G..C. 

for the respondents at length. On consideration of the 

materials on record it appears that the applicant was 

transferred out from Customs Division to Central Excise 

in terms of the policy decision. The policy decision is 

not assailed. At any rate there is no infirmity in the 

policy decision in posting from one Division to another. 

As a matter of fact the earlier order of posting the 

applicant at Aizawl was modified by order No.190/2001 

dated 14.12.2001 and the applicant was transferred and 

posted at Margherita Range III, Dighoi Central Excise 

Division. 

On overall consideration of ther matter the 

transfer and posting of the applicant cannot he said as 

unlawful. 	Nr.N.Chanda, 	learned 	counsel 	for 	the 

applicant, however, submitted that the applicant is not 

infact assailing the legitimacy of transferring the 

applicnt from Customs to Central Excise. The applicant 

at any stage made no grievance for posting him out 

from Customs Division, but his grievance was for posting 

him out of Silchar which in terms would cause serious 

dislocation to his family, more particularly, when his 

old parents were afflicted of different ailments. Under 

Section 19 of the Mministrative Tribunals kct, 1985 the 

Contd..5 
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Tribunal is basically concerned about as to the 

legitimacy of the action of the respondents as observed 

earlier. No infirmity is discernible in the transfer 

order. As regards the other grievance of the applicant 

for his posting at Silchar Central Excise Division 

against some vacancies, it is for the respondents to 

consider the same not for the Tribunal. The applicant 

may submit separate representation to the authority for 

postinghim at Silchar in the Central Excise Division col  

within one month from the date of receipt of the order. 

If such application is made, the respondents may 

consider the same fairly and as per law keeping into 

consideration amongst others the administrative 

exgencies. preferable within a period of three months 

thereafter. 

subject to the observations made above, the 

application stands disposed of. 

There shall, however, be no order as to costs. 

D.N.CHOWDHURY 
VICE CHPLIRMN 

V 

21 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

11 	(An Application under Section 19 of the Administrative Tribunals Act, I 

itle6 the Case : 	O.A. No...... j7./2001 

hri'Swapan Kr. Chowdhury: 	Applicant 

r2re. 

-Versus- 

ni of India & Others 	: 	Respondents 

INDEX 

SI. 	I .o. Annexure Particulars Page 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An Appflcation under Section 19 of the Administrative Tribunals Act, 1985) 

O.A, Nb ... ... ... ... .../2001 

EEN: 

Sri Swapan Kumar Choudhury, 

Son of Sri Nalini Mohan Choudhrury, 

Working as Inspector, 

Office of the Commissioner of 

Centrai Excise, 

Silchar OP. F. 

Karimganj Customs Division 

Applicant. 

-AND-- 

t 
	

The Union of India. 

Through the Secretary to the 

Government of India, 

Ministry of Finance, 

Department of Revenue, 

New Deihil. 

The Chairman, 

Central Board of Excise and Customs, 

Government of India, 

Ministry of Finance, 
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Department of Revenue, 

New Delhi. 

Commissioner of Customs, 

North Eastern Region, 

Shillong. 

Commissioner of Central Excise, 

North Eastern Region, 

Shillong. 

Additional Commissioner (P &V) 

Customs and Central Excise, 

Shillong. 

Respondents 

..S OF THE APPLICATION 

Particulars of orders against which this application is made 

This application is made against the impugned order issued under letter No. 

C.No.11(3)271ET.1l112000-37433-60 dated 18.12.2000 whereby the appucant is sought 

to be transferred from Silchar C.P.F. under Karimganj Customs Division II to Aizawl 

Range Silchar, Central Excise Division in total violation of professed norm and also 

during the middle of the academic session and praying for a direction upon the 

respondents to allow the applicant in his present place of posting till completion of his 

tenure as the posting of the applicant at Sitchar earlier made on extreme 

compassionate ground. 

Jurisdiction of the Tribunal 

41v, 
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The applicants declare that the subject matter of his application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation 

The applicant further declare that this application is filed within the 

limitation prescribed under section 21 of the Administrative Tribunals Act, 1985. 

Facts of the Case 

1 
	

That the applicants are citizen of India and as such they-ate entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of India. 

2 That your applicant initially appointed as Inspector of Customs and Central 

Excise during the year 1988 under the Commissionerate of Customs and Central 

Excise, Shillong. During his service career as Inspector the applicant was transferred 

and posted in different places in the N.E. Region on different occasions and he has 

carried out of the transfer and posting orders. The detail particulars of the earlier 

transfer and posting are furnished hereunder for perusal of the Hon'ble Tribunal. 

SI. No. 	1 Place of posting With effect from 	ITO 

1 Agartala Division 	 - 20.1 .1988 May92 

2 I Kailasahar under Agartala (and May 1992 March 1997 

subsequently 	under 	Karimganj 

Division 

lMarch 1997 3 Shillong Customs Hqr office May 1998 

4. Silchar under Karimganj Customs May 1998 Till date. 

Division 

That it is stated that while the applicant serving at Shillong during the year 1997-98 

submitted several representaon for posting in any place under Silchar Division office 

or at Karimganj Divisional Office on compassionate ground on the ground that the 

father of the applicant was suffering from serious ailment and he required constant 

medical attention. Be it stated that the applicant is the only son of his aged parent who 

are presently sufferin g  from serious ailment such as heartdiseaselhe applicant more 

particularly on 14.4.1997 submitted a representation to the Commissioner of Customs, 
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NER, Shillong praying inter alia for his posting on compassionate groun in any place 

under Silchar Divisional Office of Customs and Central Excise alternatively in any place 

under Karimganj Division office of the Customs and Central Excise. It is relevant to 

mention here that the applicant is a permanent resident of Dharmanagar and the 

aforesaid representation was submitted with the intention to provide necessary medical 

assistant to his parent. The Commissioner of Customs after considering his 

representation and was pleased to transfer him at Silchar under Karimganj Customs 

Division vide office order No. 6/98 dated 29.4.1998. Pursuant to the aforesaid transfer 

and posting order the applicant joined at Silchar in the month of May 1998 under 

Karimganj Customs Division. 

Copy of the representation dated 14.4.97 is Annexed as Annexures 1. 

That it is stated that Government of India Ministry of finance, Department of Revenue 

Central Board of Excise and Customs vide their letter No. F. No. A-3501 7/2B/92-Ad-lll-

B dated 30.6.94 formulated transfer and posting guidelines regarding transfer and 

posting of Group B, C and D attached in subordinate offices under Central Board of 

Excise and Customs in supersession of all previous instructions. It is furthe rinstructed 

to all the Principal Collector of Central excise and Customs, All the Heads of 

Departments under Central Board of Excise and Customs that the instructions of the 

transfer guidelines may please be followed scrupulously. So far the Executive officers 

are concerned it is stated in para 1(1) (a) that the period of stay of an officer in one 

station should normally befour years. It is further sated that transfer may be made 

earlier if administrative requireK or compassionate ground so necessitates. In 

paragraph VIII it is further stated that general transfer should be avoided at the end of 

the academic year and orders of transfer should be issued sufficiently in advance. 

Orders issued otherwise should contain the reasons on record. The relevant paragraph 

(1) (i) and VIII of the transfer guidelines dated 30.6.94 are quoted below for perusal of 

the Hon ble Tribunal. 

Group B and Groyp C officers: 



•1 

(i) 	Period of stay at one station. 

(a) 	Executive Officers : The period of stay of an officer at one 

station should normally be 4 years. Transfers may be made earlier if 

administrative requirements or compassionate grounds so necessitate." 

VIII. GeneraL 

(i) 	General transfers should be effected at the end of the academic 

year and orders therefore should be issued sufficiently in advance. 

Orders issued otherwise should contain reasons on record." 

In view of the above transfer guidelines and more particularly if the earlier 
-. 

transfer of the applicant was made in the Karimganj Division at Silchar on extreme 

ground therefore the respondents ought not to have issued 	 impggned 

order before completion of the normal tenure of the applicant at Slchar by issuing the 

impugned order of transfer dated 18.12.2000. It is also relevant to mention here that a 

mere perusal of the impugned order dated 18.12.2000 it would be evident that the 

transfer and posting dated 18.12.2000 it is event that the posting and adjustment in the 

grade of Inspector has been ordered in a routine nature particularly when the case of 

the applicant for posting at Silchar under Karimganj Division had been ordered on 

compassionate ground although there was no specific communication was made in the 

order dated29.4.1998 so far the applicant is concerned. The said transfer order was 

issued afterdue consideration of his representation on compassionate ground so that 

the applicant could be posted near to his home town and to facilitate to look after his 

aged and ailing parent and to provide necessary medical facilities and the parent of 

, 
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the applicant was suffering from serious ailment. The said fact has already brought to 

the notice of the Union of india by his representation dated 144.1997. 

A copy of the transfer policy dated 30.6.1994 referred to above is 

annexed as Annexure-2. 

4.5 	That most surprisingly the applicant received the impugned transfer and posting order 

issued under letter No C.No. 11(3)27/ET 111/2000/37433-60 dated 18.12.2000 whereby 

the applicant is sought to be transferred and posted from Silchar CPF under Karimganj 
........ 

Division 11to Aizawl Range, Sllchar Central Excise Division in total violation of the 

professed norm and the guidelines laid down the transfer policy dated 30.6.1994. It is 

relevant to mention here that the applicant has not completed his tenure for four years 

in his present place of posting till filing of this application .Moreover, the parents of the 

applicant are still require constant medical treatment as the father of the applicant is 

suffering from heart diseases. It is relevant to mention here that the applicant before 

issuing of the impugned order of transfer and posting which is normally issued in 

routine nature in every year, submitted a representation dated 2.11 .2000 addressing to 

Deputy Commissioner (P & V) Customs and Central Excise, ShilJong through proper 

channel praying inter alia that his posting at Silchar was made in connection with the 

medical treatment of his aged parent and accordingly he joined at Silchar CPF on May 

1998 and he is a permanent resident of Dharmanagar under Tripura State although he 

is not enjoying home posting facility but due to his posting at Silchar he has an 

opportunity to provide better medical facility to his parents and has mentioned that his 

parents are suffering from chronic hyper tension and heart disease and require 

constant medical treatment and further requested for retention at Silchar in any unit 

under the Division. However after passing of the impugned order dated 18.12.2000 the 

applicant being highly shocked again approached the Commissioner of Customs, 

NER, Shillong as well as the Commissioner, Customs and Central Excise through 

proper channel and further reiterated his domestic problems and also stated that the 

(i_v 
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parents of the applicant are suffering from serious ailment and need constant medical 

treatment and as such require medical treatment under supervision of cardiologist and 

medicine specialist. Therefore his frequent presence is necessary for providing 

necessary medical treatment to his presents. Finding no favourable response the 

applicant again submitted another representation on 20.12.2000. But to no result. 

It is further stated that the applicant finding no response from the authorities 

regarding consideration of his representation again submitted another representation 

on 04.01.2001 praying inter alia for reconsideration of his posting at Aizawl and prayed 

for retention in the present place of posting on extreme compassionate ground, 

especially on the ground of medical facilities to his parents who are suffering from 

serious ailment. It would be evident from medical certificate issued on 03.05.2000 that 

the father of the petitioner suffering from Hypertensions and Heart diseases and 

require constant medical treatment. Moreover the son of the applicant Shri Saumadeep 

Choudhury standing in South Silchar Collegiate School. Therefore it would be difficult 

on the part of the applicant to shift the family at Aizawl during the middle of the 

academic session and the another difficulty that being the only son it would be difficult 

to leave the ailing parents who needs regular medical treatment due to seripus ailment, 

the applicant is ready to serve in any place around Silchar under Karimganj division 

and also in any post to the level of Inspector at this critical juncture. Moreover the 

applicant not yet completed the normal 4 (four) years tenure as per transfer policy 

dated 30.06.1994 and there is no administrative exigency to transfer the applicant from 

Slichar to Aizawl before completion of normal tenure. 

It is categorically submitted that at least 4 to 5 officers in the cadre of Inspector serving 

atilchar under Karimganj Division in the Customs and Central Excise for about last 5 to 10 

but the applicant has been picked up as pick and choose basis for posting at Aizawl in 

violation of professed norms. A fair transfer policy demands that among the officers who 

the longest stay in the station should move first in case of necessity or administrative 
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execy but in the instant case a reverse policy has been adopted by the respondents by 

issJing the impugned transfer and posting order particularly when the case of the applicant 

was considered for posting at Silchar on compassionate ground, Therefore the impugned 

crciier of transfer has been issued in total violation of the transfer policy as such the same is 

liale to be set aside and quashed. 

Copy of the impugned order of transfer and posting dated 18.12.2000, representation 

dted 02.11.2000, 11.12.2000, 20.12.2000 and 04.01.2001 and copy of the medical certificate 

dted 35.2000 are enclosed as Annexures 3,4,5, 6,7 & 8 respectively. 

4. L That it is stated that the applicant after receipt of the impugned order of transfer and 

pisting submitted numbers of representations for cancel lati on/m od ification of the impugned 

trnsfer order but the respondents till filing of this application no communication is received 

rearding consideration of his representations but surprisingly receiveC another impugned 

etter bearing no.C. No. 11(3)2/ET/ACK/2000 dated 24.04.2001 whereby it is directed that the 

aplicant shall be relieved with effect from 18.05.2001 with the instruction to report at Aizawl. 

This action of the respondents is highly arbitrary and unfair. As such finding no other 

alternative the applicant approaching this Honble Tribunal for protectior of his valuable and 

eal rights as acquired by the applicant by way of granting an interim order staying the 

oeration of impugned transfer order and also directing the respondents to allow the applicant 

continue in the present place of posting till the tenure is over. 

A copy of the order dated 24.4.2001 is annexed as Annexure-9. 

That this application is made bona fide and for the ends of justice. 

5L 	Ground for relief with legal provisions 

P. 

be-4eased4o grant th following &°t-the-appeQ: 

I 

fat b 

S 
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1 'For that the impugned transfer and posting order has been issued in total violation of 

transfer policy dated 30.06.94 and also before completion of normal tenure as 

prescribed by the transfer policy dated 30.06.1994. 

For that posting at Silohar under Karimganj division earlier issued in respect of 

applicant vide order dated 29.04.1998 on compassionate ground after consideration of 

his earlier representation dated 14.04.1997 

For that there are at least 5 (five) inspectors working at Silchar in different offices under 

Karimganj division of Customs and Central Excise for about last 5 to 10 years as such I 

officers who have the longest stay in the station ought to have been transferred on 

priority basis, especially when the applicant is posted at Silchar on compassionate 

ground after consideration of his representation. 

5.4 	For that the applicant's parents are suffering from serious ailment and need constant 

medical treatment the applicant being the only son, none is there to look after them. 

55 	For that the transfer order has been issued during the middle of the academic session 

of his son studying at Slichar. 

For that the applicant submitted numbers of representations but the same has not yet 

been disposed of till filing this application. 

5.71 	Cost of the application. 

Details of remedies exhausted: 

) 	
That the applicant states that 1he has no other alternative and other efficacious remedy 

than to file this application before this Honble Tribunal. Applications, representations 

submitted to the respondents time and again as indicated in Para 4.8 and 4.9 could not 

yield any result. 

Matters not previously filed or pendinci with any other court: 

The applicant further declares that Ohe had not previously filed any application, writ 

petition or suit regarding the matter in respect of which this application has been made, 

before any court or any other authority or any other Bench of the Tribunal nor any such 

application, writ petition or suit is pending before any of them. 

-N' 
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8. 	Rehefs sought for 

In view of the facts and circumstances stated in paragraph 4 of this application, the 

applicant prays for the following reliefs 

That the impugned order of transfer and posting issued under Establishment order no. 

13012000 dated 15.12.2000. bearing C No-11(3)27/ET 111/2000/37433-60 dated 

18.12.2000 	and 	order dated 24.4.2001 	issued under letter No. C. No. 

11(3)2/ET/ACK/2000 be set aside and quashed, so far the applicant is concerned. 

That the respondents be directed to allow the applicant to continue in the present place 

of posting till the tenure is over in terms of transfer policy dated 30.6.1994. 

Costs of the case. 

To pass any other order or orders as deemed fit and proper. 

Interim relief (s) prayed for: 

During the pendency of this original application the applicant prays for the following 

relief (s) 

That the impugned order of transfer issued under letter No. C. No. 11(3) 271ET 111/2000 

37433-60 dated 18.12.2000 (Annexure- 3) and order dated 24.4.2001 relieving the 

applicant from his duty (Annexure-8) be stayed so far as the applicant is concerned till 

final disposal of this Original application. 

This application is filed through Advocate. 

Particulars of the I.P.O. 

1.P.O.No.  

Date of Issue 	 : 	 c 2 O) 

Issued from 	 : G.P.O., Guwahati. 

v. 	Payable at 
	

G.P.O. Guwahati 

	

2. 	Details of enclosures. 

As stated in the Index. 

" au-) kv I 

in 

1: 
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VERIFICATION 

Shri Swapan Kr. Choudhury, son of Sri Nalini Mohan Choudhury, aged about 41 

presently residing at Silchar, working as Inspector, Customs and Central Excise, 

cant in this Original Application, do hereby verify and declare that the statements 

in paragraphs 1 to 4 and 6 to 11 are true to my knowledge and those made in 

graph 5 are true to my legal advice and I have not suppressed any material fact. 
/6 JL 

nd I sign this verification on this the 	day of May, 2001.- 

B17-3 of 

ç oi j¼/' 47 

S1IATU 
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To 	

V 

The Commissioner of Customs 
NoU1 eastern region, 
ShiPong 
Sub Homble atEr for transfer o the gound of father's serious siceSS 

9 rrendering T T A.  

our ndselt t 
have the hoU OUt to pr 	e ore y he ffloW ng cts for your 

p spected sir. 	
sympathetic 

V 

 cdnSiderO 

That sir, was trans€rre fm Karimg3 Customs prey 
diSOfl (Mane Land customs 

hOiltOfl9 vide 

station, Kaitahat) to customs (appe& Branch C C 
(n'S H o Office  

your EsthblIment oraer No 3/97 daed te 
6th feo, 97 ImmediatelY aer gettifl the 

Transfer order I represetited before your goodself pralng for my reteflhiafl at Kallashar 

on me 
ground of serioUS sinceSS my vetted old aged father I aIs stated the fact 

th ultrasound test wS 
performed in hts abdomen and multPe stonES were detected 

in oth of hs kidneys ard according to Dr A. Biswas F RCS of sitchar medical college 
t  

HOsptt3l 
tosear becomnn9 larger day y 	

Uid be imme 
n 	

datelY moved 
b day and ho 

	
V 

from he k&eYS b surgical methcd to protectthe kicneYs from uitimate damage to 

save his 1e. For the pLrpose of wch be shOUld be :jnder prolonged teatement an 

p?flodiCa medical c -
eckUP which ir absence or me s v,ual impossible as i am the 

after then in their 
ly son of my ageo parentS and tr is none other than me to Jock  

on 

I 	
dstresS but as i did not get any reBpOnSe against my 

	 res from our kind 

end, I bar to join my new place cf oceting at shillor, H 0 

V 	

V 



V 	
= 2 

But very recently, thc ebtnal• pain of my father 

baa baoe rjujto intoletbjø and ba *flcxenid amaidsrab1y 

end ecordig to the said $irgoin . *. Atswas the stones 

)OUldbe tfmoved 1edtetely, other wise it would def Lastely. 

be fetal to the life of my tether. 

6o, in the abo oLrcstenc. 1. • b not find any 

cth(c alternative I*& to epp roach before your kind and hasa.. 
nttazte 

 
$elf to save the life of my old 400d fathet by err. 

• enging my transfer to any piece of iiàt Divinicnal Office 

• or at Eex1nsnj Divisicinal (ffios as I aey provide the mimi. 

MM medical facilities to my father to save hi. life. 

And for this act of kina, I would remain eer 

9MC&I to you and as tO .*ty bowx Choil vwr pry. 

Toura faithfully,, 
Dated SR4Ucg, 
the 14th ApZU 97 	 (4*i ç1 CVJ.44JM., 1 

(aApN .OIOuriwy )41M1 
Xnapector, 
customs ()lppe4) land, 

flhiW*g. 
Copyto 

Tho 'Oera]. Secretary,c 	xecutjv, Officers 
Association. North estern Region, iI1ong, for tákin Dp the. matter with the appropriate authority for sym.. pathitia Consideration. 

W4APAN R. aotnay'i1 
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OOzflirwnt - of iri&1jn 
tilJltUtty of In:ineIi 
Dcspur ttLIIIt ot 

	

Coutj. Uou :i of 1xcjsi 	(. -UIH flI -j 

ot Juno, 194 
TO 

All Princj 	CO11L,ctorg Of  
CW.tr1j fcjg (%I%i 

All DjructoL. Oc2 nr l/zjcxcotj0 Co r 
All 	Ict , 	pQrtrnontj umLir 
Contru1 tJo&d oi ixcJ 	Ct0ji, 

ubJnect 	lrtteru1d1n 	rorciing poj 
tronflfrs of (cui 'I1 	co' 	

nnd 
 u'j ' 	Ofjcira • 

	

	 In tho n t cichI &
undur Cntrj rJo,d of xcI30 on 

1, 1. No, / 22015/2057u.. 
Ad- I11..0 d.t, 4I1,70, 

t , Esko,A. 
Ad-X)._ dt 0  

3. 	. No, 

4'9

Aci-I:--n 	tA 24.1,'.i2 

}•, Np. )--Y2ol4//92 
AdlII ,.fl cit,, 2 .9.92. 

Iii fluixorse!)3-ion ofell,px-eviotin 
(D ifldiCutd in 

thel tmtrçjj1, tho Eolflng :tnatrcjc.. tIOnu/jdo1j 	
O r 8  i nued in .conhio]j d'tt 	foiin for rçjulttjn ti 	

nnd d'puttj0 of aroup 	oiid I) O1f1Cc2tfl in thea voi iou 	
tt chu(i nnd iubordjriate 

Or(j,., tJiic2i,r ttl() CnttJ. liourd of 1-CiJ) L 	U)IfltJ 

x. 

	

(&) 	xcutj 	Otco Ell a Th 1'zIod of 	t n y ol rj •i t om 	tntj 	rhelr1 N)zgi,iJ, y be 4 yur. TrH fo 	inty bi nidu ui 	or if ndiij 	titjv 
or CQZIp8 ion to ç rOunj'j, 

	

• 	_.*_._•__ ......  

•ro t •41.1.i Jtj le; 'r&J °ffjcer tri (*1(10 	 t 	r;itu, 	1 i.k 	t:,((,c u t v(, 0eorr 	r 0 kitlmi trftI)utr of ;tljfl1, f roui 	i 	 j,U 1'fficrarj t'i tIo1 to 	Ft0t't 	
fl 

 S 	Howovr, HI,j er1 1  
t.tr rJu 	.t ., 	 'ic,,tj 	ir 	ft 	 bc. ib1, td j iTtOIU. t)fl 	Cli' rtj, to •311o th 0 r nt Poriodic 

Contd, .1/2 
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1))  A? A,ii 	 ) 	t1 ••) 

Group ° t)' Lltnff 	(7ro 1jib1 up ' l) j U€1f re to be rIk)Ifcrred alY whor€ withIn the'O11ocjornto VOn thou 	it s  )(tc:i, L3 to more th 	'tito. Il0iGvOr, freqUent  of Group ) Staff UhoUld be avoide d ,  

* 

GU1do1i 	CQfltjrI(Jrj 
in DeI)flrtrfltflt of Fornonj1 	

Trjnjr)QmL., Ouj., 
"fl'0rafldtuu Uo 	

(A) datnd 03 • 4 • G mnty t)u 	iowç, 	flU fl1uj 0  

.......................... 
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I 
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b) 

DsC1,A

; -. 	flCfl/ED (E1L/ 	ETC. 

.Til e  O rfi' care 00 Potited tn any o the 

wflj h ruqujrn to competo tho CO1j.7 O" PU)riod oi 
	lzn 	hij two yoara bfort1 hoing onjdur 

	for rvI-poj11 to ny Of 
thft 	foro 	c.Iiarg 

V 	
() 	 •;, 

1°'r to rin 	tim 
' 4 CQO1fm) 

O" P?rIoc1 for 

	

1' its 	With 	
t 	t) 	cli 	cj,o tnoflt1ofd 

fl P'3r 	V nhl 1 bü 	orci. 	-y th 	Collr,/ Dj rftetor 	r 1 	0i'icr,I(i  tl 	 in 	 nt io 	WI h
Sr2 JI;j 0 	thc, 	 c 'fliSu lt 

tt;'i 	f ths. -Qffict in qucD tion, 

I: 

I. 

ji 
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(b)  
 

T, dociMlon to )ttQfltj4j. normal tenur 'etc. will be Jovonod by thu 	o'vi&jo1 of 
rvcrujtmnt. rulca and the DPOT'ø guid1jrg 
on the tunurt3/dopurtjorVu,(ccutjv lrujtruo.. tionu Of the Douacj a 'the ccn toiy be, 

of Cntrj '-'OOXflrnc3flt 1.np1oy4. 	
S 

	

In reri to 	t ruJjr of ffjc bro of the rocoçrjnc 	UnJ.ofltj// 	ccjitjonv the Inotruc- ti0r cojj In the L l Opartnmerit of er8onflo1 

	

'& Trttnjn 	o•z•j, 	27/ 3/tt. (13) 	 0,4, 1969 nho,ij be obrvocj itrictly roud wIth fittur ' r 

	

- 	
-- 	 '''2 

S I 	 v 

vi J, Nowjth nivlIiicj 	I n t ructl dmi con't;ijid in' 
of thn DopQr tIIZ 	wIll 	—j - 	 . •.cu ur1ty/çow. to S 	tranf- 	n ofjct om 

at  9T0Umiri'j, 

I3oQd oj t:h L) 	rtmunt .j 11 i luo e tho :decidirig iiUthorlty 
 i's Lo wit.' 	Cont,ut 

Idi.'ricult pot1n duponmuhg (n thc, locel condjtjou • 	
and will be fully tltlthori so)()to fjx:_ uur of • 	:1 	
POSting o of jcer 	t tI'io!3I 'lcu, 
nece3ar'( Lor dIIijm3jutrijv royujrn('to and 
'exjthCj, 	of ,orvIc. 	 S S 

S 	
I 

(i) 	enorol tr;3,1wr 	1omld b' ef focted at the • 	S 	 rtc1 
Of thu ncadcnmjc year ancl orders Urn refor 

131ould be iIt10d ufCiciontly 	dvnc, 
• 	: 

 01'darm i.:d Ot:l 	wjeu :OliOld citujn • S 	 on ror, 	 S 

H(ij) , Cf icox 	who iu Iu'. 	o rti r" within two. I : 	
yiri or to, wy riot ho tr.t ;frrud from 
thuj 	lt.i/1tU L1ct or f; OIIi thiti Proximity ii 	' 	 oE thmti€jon Wrohy •rop(ujoto rjettl 
do.w 	I t L (i r r j,,  t I rt11:i ;  IIt 	fl105i1 1110 U'tt LO ted uy  from ;uh 1 1 cto tiorm rflhJ\ 	jf thry so req nes t bt l)rou'j lit.  

to ihu prc' itni ty o r that 

Si 



DEc-s- 	S'l8. CUMIIISSIONER(cx) 
	

1EL'.3'1J 

1 	
thHCL OF tilL ( UMMlSIUNU of ( 1g L L\( IS b1iLL()(, 

C.No. 11(3)2iE7 11/ :(io),/ii 	- C' 
. 	 . 	 , 	 -. 	 .. 

-.------.-'.--.--------- 	 . 	 I  

' 	
LSIAHJ 1SIIM}!\TOfl1)FJ N(i 130/2000 	4 

DAI J), t-1II I OM, THL l60EcEMBER,2o0o 

Subject: ELahli1uneili Aiuual ¼icn.aal Trnstr poaing and adjuRlinc.mI in th .jp -adv ni 
• 	

C )rdcr s#,drdin,. 	. 	 . 

The Iblluwmg transtr. posting anti adju.sirncnt in the gradu of Inpi1unt ar htrehy ordered with 
iuutwdjate cffcci and until Iurther urdui. 

Si No f Name 	 From  
Ut. '.. S.K. Saha . 	. 	Anti Smugg1ingUnjt 	 Nagaon Range 

- 	 '(vuwahaft Customs Divn. 	Guwahati (Ex I )iui 
S. Mahania 	•., 	 . 	I i laltid.ayganj P.P. 	 Nagaon E.angc 

- 	- 	 tiuwahau (ustomqDivn - 	(juwahan C I x 
IH. Gowa.mi 	 Ieipur (1 .P.F. 	 J)ivisional ()fl1c 

iuwahatiCutomsDj'm 	TurCE. !)1L: 

t N. Bhatchaije 	 l('I) AInUtgaOU 	. 	:& Silchar iRange 

1.. 	 ;uwahah Customs L)*vn 	Sikhar( J' Divn 
S. (Jowaxni . . 	 I)isposal Unit 	 ' I!qra. Anti Evasion 

Guwahati Cusioms Di"ii. 	Guwahati 	., 
R.C. Sharma 	 . I .aw Branch 	 Jagiroadt llange 

I tIuwahiit (2us1om8 Diit. 	jj,Juwahati C1w IthTh 
A.run Choudhur) 	 j Anti Sniuggling Unit 	 . .Agartala Range 

4artala Lustomb 1)ivn 	 ikhar C.Ex. Dtvn 

	

OK. 	(IC. Dcli Barma 	 Agartala Airport P.P. 	• Aarta1a Rangc 
trtaLi uto:in1>in 	JSi1Lhar(Lc Divii - 

	

6. 	A.K. Chakrabortv Law F3r;tnch 	 . . . .. I Agartata R.artgc 	. 
. -- 	 Aarta!aCusturnsDjm, 	S  'SileharC.E,c.1)ivn. t 

	

 

10. 	I<artik Sarkar. 	•, 	 Anit SniugJing Unit 	. j linsukia Divnj. Office, 
• ... .__L.... 	............... ............................. ..- 	tIIM . 1)*i. 

	

I. 	Swapan Kr. I)ehnath 	Agariata Airport P.1. 	 I Agartaiá Range 
L . 	 :. •. 	

AgaI1a Customs t. 	ISilcharCx.Dj. 
Roy 	• 	 • 	 Sonamuia 	

• 	 1 .1insukia I Range 
- — 	 Agii1a ( ustorns1)iii - 	I tuvuki C.Ex. 	- - 

	

13. 	Alokesh r.1ey 	• 	1)hanag c11 	 Imarnunagar Range - 
nnanj Customs Di\n. 	'.SiIcharC.E.. I)ivn. 

	

14 	i'Thoibura 	. • S. 	R.LpuiI 	. Tsibsagar Range 
KdnmInj Cutoins DIVT) - 	j JI')*krtC LxDivn 

S.I.. Lhoudluiry 	 . Silchar t.'M' 	 jiAiI Ra!g 

- 	 / I Kaiirnganj ustorn4 Divu - - 	Jtkhar ( 1xI)iin 

	

16 	H.P. R&y.. 	 7 	TchSlSiAdj. }3r. 	 !iinuki * tURang 
- 	 I Larunganj (.ustomsDir - 	'1 rnukta (. 1- c I )in 	- 

	

17 	' R.K. L)jt& 	 ., 	J.ltw' (1 , 1' 	 . 	l3adaipu,Rat.igc 
kttr1rniU (ustonisDvn 	-- I  ttLh3r (. Ex I )rvn 

i K 1") mJitUi1)dr 	 . 	Anti Smuging 1. nit 	 • I 1 uuuganj Raiigc 
krunarj(usiornsDivii - - 	Sikhar (I l)ivn 	— 

	

• 19 	. j.;. i'aui . 	 liadarpu CPF 	 Jorhat Rang 
kuunan) LutornsDivn - - 

	
Jothat ( 	[)ivn - 

Chakraboiiy • 	• • 	Anti Smuging Unit 	 ()o the Comnir. (Appcals) 
Liianj ( 1L 	•QuAahau 



19-0 iS 49 COMMISSIONER(CY) 	 TEL 22342B 	 P 

4 	Pa knU Da 	 I I1qi 0the Slullung 	1h 	UtIic 
SithirC.' 

49 	I'.K. SaiJia 	 Na.iofl Range 	
t)lit. A.nhi 1vasifl 

- 	
,uwah1tli C h 	

IUWII 	I \ I 

I)iiI And Fvasiofl 	 Nagaon RtngL 

( Ex 	 (,uWahtt (' I D 

Ulpal 1)us 	 U,1:.x. 
(ju*ahati C I x 1)rvn 

M-,. Noni Bcn'4h 	. 	Mungt)IUOi I(nflg 	 S 

i 	& r 	
t3uwahat C L, 1)ivn 

Hitesh Shuui 	 Adjudicati0fl Hrazwh 	 I Anti Evaiu1I  

floro 	 ChapaUri Anti Evasion 	flIU>I. IRanW 

Uhubn ( 1'XDWn 	 t)hubnC I thvn 	- 

B.C. Nath 	
ChapagUri Anti Evasion 	Dlviii.. 0111cc, 

. 	
I L)Ituhri C.Ex. I)m 	 L)huhtiC.EX. L)r.T%. 	J 

T.C; Mai.umder 	 Chapaguri Azi Evaiun 	Ofike, 

i Dhuhn ( E T)tvn 	
, Imubn C. L 1 >ivn 

	

" 	
irli 1vaj)nit 	. . 

i,iuwahat 	 •. 1  (uwahsIi C.Ix. J)ivn. 

M. K.M Sym!•h 	 i -urn-V1U Br. 	 J.rac1 

( I 
	i4q_cfje, Slon 	1. bx 	SOuL, !L_ 

'1 3,('. Sharma 	 'I cchnical Branch 	
f)itnugarh II R.ang 

(hiwahatiC.EX. Divn. 	,DjbrugarhCt.X.J.......' 

O. 	1(.K. huyn 	 i I Lq 	1 	Br. 	 1)lil. ()ffice . 
Dibrugath 	 1)it, 	 4 

(Ivbinc1' KaIta )} 	
I  4a 	i 	11 Rang' 

- 	
-- 	 (,uvILht10E'I(P2L 	DoiC1'X Din 

(>2. 	S. L)as Choudhtu\ 	 Aining4ofl Range 	 O/OtheWfl'1i° 

	

i, 	 . 	. 1 (Appca1S),GuwahA 

1 1 N Dhui 	 ' 	 - 	 TAppal 

I-.. I' 	 C h. 11qr c, 

64. 
 I B.M. I)as 	 . I Iivnl. .'ntlLvasiOtt 	 Ti)i1, ,udiI 

I7uwdllati 

C.Ex. flj 	 3uWhati C.Ex. Dirn. 

	

'iij 	... 	;& .' 	.' 	 AHti hvasiOP 
it 

1 	 lUwahati ( Lx Divn 	 (,uJttaU  

....
......... . ..... . ......

- 	.. 

L 

,1 	
4. 

4 	

5 	 I 

tJ.:rL1AMAR) 
DflL'UONAE COMMJSS1OER P&V) 

:..(.tIsTMs .& CFNTItL EXCISE 
M11L.IA 



TO 
Thi Pap a tir CØaUe5tosor(Ye V)1 	 : 

• CUMUSW a .  C.ta*3. tzctec; 	 ' 

•3*Lk1L1r* 
• 	. 	 ..' 	4 

Th 	gt p 	,e . 	 rnoL) 
• 	: 	 '.. 

scts v xaser for zStenttuu .tar, on 
zttsri 	roun.- 	I 

4 	
1 4 	•',4 'I 

JeaS 	bi c*ad n*pc$tuUy I b,ts briag-Wc-to11oiag 

st Str X prmIr to  or jpo4.eU to! 	tv.ar 0* i 
*O'gM=d Qfasicn). tmalmmat of my 014s*page*t. mad  

1ekaDour:*up1.ac.t 
á;x 3.LMa ho zi6LI iLdiart..2J. ó* Mat' '9$. It owl b."a**& 

Iii*t a 	t meldenae La at VA*reivaaatsi •:• 

"Aar. Tzjpuxs 5tts, *Ick laams at, I as sot snJoisg 
pI!M*.fiIciutZ. but sal so thm oa1j svxiof o7pax*a1I lt*&4f 
$*&sa so 07 pl*os of poatfti. bocsa a tta1' Co11s is sa ,s 
4* 4vso 	. qorIiit to pztovid. bOttu**.$), 

to * 9*tiltta. it, arettaTo iufIriiij tioui 4*XSsiC 
p.rtssuion d *er cs 	lota*]. rubtsss sin4 as per epsainr '. 

4ubor ths toed prtud tz'sstat sad psrisfts 
liv if Z 	tI*n5tizr$4 to si rilots ptsos Vtiy viU be at, 
$50 	LS diItxti.. 	 I 

• 	 •3• 	 • Oa4k Jc 	sea. 	 I 
s 	is $tsØ aon.idsrid tot trsssfsrt4wrLn1tft •auIg' ' 

casual jsrs, $rasefsr, X may ki4ly be zta*.d at Illifru ss '.. 
b.ip.std *t 00,7 Vail Ash, 

And for tc act of kintr*ga, th poor pstition.r .5 lo 
duty bound ab&4 I eaaia•szp $I$lp and tower pray. '1 

ivJ'f 
(3. .,CAW04 JtX - 

• 	 • 	• 	 . 	 • 	. 	.•• • 	• 	• 	 ,• 	 • 	 •. 	CjJ.1 	 ' 	• 

	

• 	 •?I 	 ' 	• 	.3 
Copy tos1. 2$ Camissiomrg,  Custoam, 	$ALLLO*g for bte 

isforastion and kind acttar a preyvjd abots. 
• 	2.the CammUstomrs  Central V*Cise, iUhOUf tor 

scttaa plss.e. 	 II 	 4 - 

3, LO Qcnsr*). )scz*t*17, Gzoup 'C ?*IC 
£UoCtatton,ShMangs  wI Vi araqv  
ias4 with appropriate authorlt tar 
Lou 	I 	 • 

• 	.1. i 	QJ4'•' • 	
Lnap.stot 

II 
• 	 • 	• 	• 	 •: 

• 	• 	• 	I' 	•.• 



1) The Conmjsnjoner of Cuitunrn, 
P.S.R. 8h1ll-on, 

- TO A NViE -ç 

I 
Ii) The Commiseioner of central excise, 

3hillong. 

(Thru± Proper Channel) 

3ir, 

i],cbjr. 

With reference to my earlier rep'eeenatjor, , 
aubmitted a couple of months back on the above subject, I 
seek the opportunity to submit the following for your kind 
and sympathe tic coneideration 

That Sir, on the ground of my old aged parents 
chronic illness, I prayed before your honour for my ,  transfer in the year of 1998, .h1le being posed at hi1long Customs  Iqrs., tccord1ngl y your kindseif ordered ny tran.fer here 
at Silchar C.P.P. and I joined here on may'98. is a Medical 
College is here, I thourht that, my ailing parentr' can be 
provi:aed with best midicai treatent fac illtiea here and 
that Is why I opted Silchar as my place of poitirt, thouth 
It is not my permanant rssidnce. However, Since then, I am 
)eving here with my px'entc and they are always being under 
supervision of renouned cardiolorjsts arid Medicine special1et. 
Neanwitile, I have r1ve athnjsjon of my eon here also at 
a School. 

lOw,as I alreadyhave completed 10 years in Customs 
oran1stjon, I am apprendjn, thai, I mipht be re1easd to Central 	c1s this time during Annual General tcarster,on 
which occasjon, if, it is being done actually, I may kindly 
be adjusted at Slichar, which Is a Dlvjslonal flqre., otherwise If I am being sent outside of Silchar, that would be the cause 
of an anjrmous distress to me an my family members an wb]. well. 	 - 

And for this act of kindnea, the pOorpe'tjtjonar,  as in duty bound shallremrtln and everpray. 

- 	 oure faithfully, 

( S. K. Chou.uhury ) 
(1 	thM/ 

Copy to : The General Secretary, Gr. C' -XOA, Shillong, with 
a requont to ta'te up te Issue with approprato author-
ity for kind consideratio. 	 - - 

* 

Chuudhur ) 

VX 
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To 

11 	Thd Commissioner of Central Excise, 	'1 
1i1lonq. 

( Through Proper Channel) t' 
Sub :z: 	Prayer for retention at Silchar on humanitarian 

qround./ 	
. 

Estnbljithinent order No 130/2000. dated Shillong, 
the 15th December, 2000. 

& 
Hon 'ble Sir,'- 	 . 	 I, 

1<indly refer to the above order, vide whidh I 
have been transferred ( Si ,Zo.15) to ,AIzaw]. Range frthn my 
.presen1 posting at Slichar C.P.F. 

That Sir, sinco October, 2000 this its my third 
consecutive representation praying for my retention at 
Siichar for the following reasons :- 	: 

1) Though Silchar is not my home ponting, I opted 
this place is my plaàe of posting for the puipose of better medical treatment available here. iy oldaged parenti are 
suffering fron hypertension and otherheart diceases and 
for this only,. my prayer for transfer was granted and 
accordingly I was permitted to join Slichar C.P.F. on last 
May98 and since then I am leaving here with 'my parents 

and since then they are under tteatment'.of renouned Cardio 
logist; :of Silchar Medical College Dr. P.C. Sharrna and 
according to him they need prolonged treatment under 'his 
supervs ion, Accorcling to Dr •  Sharrna myfather should undergo 
the bi '- pass surgery immediately in order to save his life 
from the Ischintic heart disease from which he is suffering. 
I being the dnly son, looking afterthem during their last 
days gull of -distr ess •' Now if I am transferred to , such a 

• rernote:place like 1'izaw]. , I would be in a total helpless 
coflditjon, virtually waiting for the last days of my ailing 
parenls to come. 	. 	 • 

So, I pray to your kind and judicious end and 
hope that you would adjust.rne he-'e'at azy Unit at Silchar in 
order to. save the life of my parents and oblige thereby. 

ECJI.LQ.Y )y r4,L41 	

- 	Yours faithfU11rr, 	 • 

4i' 	 R.C- 	 ,• ,. 	 - • 

( S.K. Choudhury ) 
• 	•• 	•• 	

—J 	 Inspector, 
CPF •  Sllchar.. 

• 	 •- 	

• 	 - 
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To 	 • 

• 	 The Commissioner of Cu toms, 
North Eastern Region, 
Stiillon. 

Hon'ble Sir, 

Sub : Humble prayer for retention at Silchar on the 
ground of mother's serious Illness.! 

Kindly refer to my ear ier representations dated 2.11. 
2K, 11.12.2K,and 20.12.2K pra ing for myretention at SlIchar 
(i.e. at my present place of osting). Once again &ost humbly 
and fervently I pray before y ur kind and judicious end as 
below :- 

That Sir, in a very reent development, condit..tcn of 
the health of my aged mother deteriorated a lot, WnO, 03 .1 
have told already, is a chrontc patientof hypertension asso-
ciated with other heart ailme its, Ultimately she had tc be 
admitted into SLichar Medical Co.iee Hospital and according 
to Dr. PC. Skiariia, a renounel cardiologist of that coU.ee, 
she should be there in the I. ;. U. atleast for an another week 
under strict supervision to cme out from the crisis which 
endangered her life, as virtt illy ner condition was leading 
her to a cereoral attack, which could oni.y be prevented due 
to timely intervention of the doctor. 

That Sir, it may be m.ntioned here that, recently during 
Annual General transfer, my ral;ie has been released frog Custom 
side and subsequently been pc 8ted to:  AiznwA C. :. Range. 

Now, if I am to proce d for ktzawi leaving my mother 
here (I.being the only son o my parents), how she wouid pass 
her days 1  it can very easily b predicted. 

With such a condition I have no cicher alternatie, but 
to knock at your kindseif foi retaining me here at Silchar at-
lcat for,  another six months (if not more), considcrin my helç 
-less condition at stated abi ye and obLige me thereby. 

Yours faithfu'ly, 

.(.K.. Choh 
• inspector, 

Copy to :- 	 C.P.F.,Silcnar. 
1) the CoLIu.ssioner o Central Excise,SnLilong .tor his 

/Kind £riforuiation & neceary action. 
\2) Tti General Secret Lry,Gr. 'C' XOA, ShiLiong, for 

takIng the.ssue wth the arri8t autho4t',9ç 
I 

consideration. 	 : Yç 

if 



Annexure- 
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Prf.(r.)Manmath Nath (Rtd. 	 Chamber 

FomeIy Professor and Head 	 Slichar Hear Care 
Dearment of Cardiology 	 N.S. Avenue, Silchar-5 
Sil4h4 Medical College 	 Tele 38266 FAX 41196 

Residence 

Green Park, Meherp-ll, 
Silchar-15 
Phone (03842) 32455, 41196 

TO WHOM IT MAY CONCERN 

This is to certify that Sri Nalini Mohan Choudhury, 69 yrs. Is under my treatment for 

Hypertension and lschamic Heart Disease (CAD) for long time. He needs constant 

Medical supervision and treatment by a cardiologist. The nature of his disease is 

chronic one and will required prolonged treatment. He also require constant nursing 

care bhe nearest relatives of the patient. 

Sd!- Illegible 

Dr. M. Nath 
Retired Professor of Cardiology, 

Silchar Viedicaf College 
AMC, Regd No. 3909 

0K 



ii OFFICE. OF ThE DEPUTY COM4ISSI(1ER 
CUSTcIS DIV13IOLU:KAflIMC1.11J 

0 R D E R 	DATED:.. 2404,2001., 

H 	 .'h 
Inpurswmnceof the Estt. order NO.130/2060dated 15.12.2000 

of the Adaitiona,1 Commissioner (P & v) Custons And Central Excise 
Shi11aig issued .uder endt 0 C.NO. Ii(3)27/Er.n/2000/37433-60 
dated 18 0 122000,. Shri S.K.thoudhury, Inspector of Silchar CPF i - 
hercy reliv.ed 'of his duties in the afternoon',of 18.05,2001 with 
direction to join, his new'place of posting atAizawl Ra nge 'i.uider 
Silchar Centra 3. Lxc3.se Di.'iaion. 

V.Sinon 
Deputy Corrrnissioner, 

Customs Div is ion, Karin -ga nj0 

Dated: 

Copy forwarded for in2ormition 'to: 
1. The Cotrnissioner of CUtoms, N.E.R,, Shillong. 
2 9  The Additional Conissioner (P & v), Customs & Central Excise, 

Shillcng, 
The Assista nt Comrissioner, Si1chir Centr€ü Exie. Division. 
The Supd . Slichar CPF, 
Th 61  S 'at.: Aizawl flange6  

• 6'. Br.'/Accots 3r./Cashjer/conjd&itjal Br. 
ri 	 insec or for corrpliance. 

o) 

( v,Singccn ) 
• 	 .' 	 Deputy Commissioner, 

• 	 •• 	 CuStoms 'Dv1ia',." 	rimganj. 

C.LO. 11(3 
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183 OF 2001 

Shri Swapan Kr, Chowdhury, 

-vs - 

Union of India and others. 

-And - 

In the Matter of : 

Written Statement submitted by the 

respondents 

The Written Statements of the abovenoted 

respondents are as follows 

1 1 	That with regard to paras 1, 2, 3, 4.1, 4.2 and 

4,3, the respondents beg to offer no comments. 

20 	- 	That with regard to paras 4.4 and 4.5, the respon- 

dents beg to state that the content ion of the applicant is 

:not correct, The applicant has completed more that 12 years 

of service in Customs and as per the transfer policy after 

completion of 4 years of continuous service in Customs any 

officer is liable to be transferred to Central Excise and 

vice-versa. Accordingly, his name was released by the mmi-

ssioner of Customs to Central Excise. 

Upon release from Customs to Central Excise, 

the Central Excise authority give pOsting such officer 

according to Administration exigencies, 



h' H 

It is Pertinent to say that the transfer 

order of the applicant :Cr6s $ilchar to flizwa]. was isaed 

in the month of Dsoeber 	2000, much before the- start of 

the academic session of 2001m2002G 

30 That with regard to pam 5 9  the respondents 

beg to state that in view of above submi8sion -  the applicant 

-t 
is not eligible to got any relief and OA. 	 dismissed.  

-. 

Verificatic,0',00;000 
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u.3aut. 

IQL 

I, Shr j 	 eL sç-' S/c  

being autborised do hereby verify  

and declare that the statements made in this written 

statement are true to my 1Qowledge, iriformition and 

believe and I have not atzppreesed any km material fact. 

a l 

And I sl€n this verification on this tha. 'fr 

ay of kigut, 2001 s, at Guwahati. 

Declarazrt. - -- 
itffant Commic.c,,uer 

CENTRAL EtISf 
UWM PIP,SwYi 
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Iff THE CNLRALAMINIMATIVE R.IBVNAL OIL 
j 

GUWAHATI B3NCH ;:: GwArijfl. 

Qk_9.J8 OP 2001 

ri S.K. O*odhuy. 

wo 1s-' 

Union of India & Ore. 

And- 

LikLiatter gf =$ 

Written Statenenta stthnittod by 

the respondents. 

The respondents beg to eubtit the written etatenenta 

a*er as føllo S 

1 • 	That with regard to para 1, the respondents beg to 

state that the contention of the applicant that the inpugned 

ordar was passed durIg the niddle of acadonic session is totally 

as is evident from the date of passing the order i.e. 

15.12.2000. 

That with regard to para 2 and 3, the respondents 

beg to offer no oosnezts. 

That with regard to para 4, the respondents beg to 

state tt it is a fact of the case 

That with regard to para 4.3, the respondents beg 

to state that it is a fact that the applicant was posted at 

Silehar, Ctzstoas prey • Post vide Order No. 6/98, dated 29.4.98. 

In consideration of his representation. However, sace the 



/ 
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applicant bad aLready conpleted 10 years service inCustons ... 
Zoraation, in view of existing norna the applicant vi4e Order 

No. 19/2000 dated 15.12.2000, was relieved from Custoas and 

was placed at the disposal of Coanissioner_of Central Excise, 

S*i.Uong, Subsequently, vide Order No. 13 0/2000  dated 15.12.2000 

of Additional. Coaaiaioner (P & v) 

Shillm9tthe applicant was given a Central Excise posting and 

transferred to Aizawl. Range under Silebar, Central Excise, 

Division. 

5 • 	 bat with regard to para 4.4. the respondents 

beg to state that the applicant joined the departmentgW as 

Inspector on 27.1 .88 and since August, 1990 till the passing 

of the inpugaed order be was contiauously posted in Custoas 

fornation only. It may be aentioaed hero that the peesnt 

Coanissionerate of Custoas, N.i. &illong one with Coui- 
i,Jo 	 iTh C1Q 	 , 12 (fa 
esio*erate of Central Excise ,ill0nb7 Ministry 'a Office' 

Order No. 98/93 dated 3.6.1993. ( 	o .A -32O12/18/9Od,fl) 

Pollowing the creation of two separate ooaaissionarate an 

Order nubered 1/93 dated 16.6.93 was issued by the* Principal 

Collector of Cusions and Central Excise, Calcutt& to re-define 
............ 

time jurisdiction and fti*ction of the two collectorate based 

at Skillon and to re-distribute the Existing staff between the 

two Collçctor.s. 

60 	 That with regard to para 44, the respondents beg 

to state that In view of the above quoted order an executive 

officer will work in the Cuetone fornat ion only foraperiod 

not exceeding 4(four) years! Par retention of an Officer 1* 

Custone fornatioi in excesa over the stipuèated period of 



of four years approval of Prir,cipal Collector (Now Chief 

Cornisaloner) is necessary • In. view of the above facts the 

transfer was ordered purely on adniistratjye ground. 

The contention of the 

durag the riddle of the  acadenic session is unounded. Also, 

the applicant was given suffjcientti*e to 

of post1g as is evident from the fact that he was relieved 

from Cu store Preventive Poet, Silchar,w.e .f. 16.5.2001. 

( Aniieure-'9 of the O.A. No. 183/20(4) ride order dated 

24.4.2001, of the Deputy Cosinissioner, Custors Division, it 

Iariigan, ic. after 5(five)rnontbfroi the date of transfer, 

vide Order No. 10/2000 dated 15.12.2000. 

76 	 Sat with regard to pam 4.59 the respondents 

beg to state that there is no violation of any professed norn 

and guidelines laid do* under the transfer policy /guideline s 

dated 0.691994. Under para 1(1) (a) of the above transfer 

guidelines it is clearly mentioned that transfer of an, .exeotive 

officer nay be made before the completion of the normal tenure 

of 4(four ) years wherever adnlni8trative requireaen.t 80 

necessitates. And, the applicant was transferred purely on 

adrinistrative reason as stated above In pars 4.4. The 

applicant 'a contention that he was picked up as pick and 

choose basis and there was no administrative exigency for the 

transfer, cannot be accepted at all. The respondent being 

head of the department is responsible for ssoath and proper 

administration of the department, throughout the Juriadict ici 

of the Coanissionerate, which ertends over wiole of the north 

eastern region. Therefore respondent is the beat person to 



'.4 -.  

decide wheather any administrative exigency exists in. case 

of a transfer. 

80 	 That with regard to para 5, the respondents beg 

to state that the applicant's transfer from Customs to 

Central Excise was long due, but considering his repreaentatio 

ke was allowed to continue under Customs formation and given 

posting as per his choice ot Silehar vide ordor No. 6/98 

dated 29.4.98. However, adml*istratjye reasons as stated 

above in forgoin.g paras Compelled the respondent to relieve 

the applicant from Customs formation to Central Excise vide 

Qrer No. 19/2000 dated 15.12.2000. 1* view of the facts 

stated above the applicant is not entitled to any relief. 

91 	 That with regard to paras 6 and 79 the respondents 

beg to offer no comments. 

10. 	Tkai 	 it is therefore prayed that the 

Hon'ble Tribunal dismias the appli-

cation and vacate the stay order 

dated 16.5.2001. 

YeriZicatio ......... 
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I, Mori 

being authorised, do hereb3r verify and 

declare that the statements made to this written statements 

are true to my btowledge, 1tormation and if believe and 

I have not suppressed any material fact. 

And I sign this verification on this 

day of, 	, 2001 9  at Guwaati. 

JO 

Deputy Co 
CUST 	DIVISION 

GOWtHATI. 
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ciaS)Til1Ong flO o1ettOr 

	

Custori 	(Preventive)., Sii11Oflq. 	- 	-  

With the jsue of. HLr1tryB Office Order No.98/3 	 - 

dated 3Ø6.93(!. _32012/18/90_M11)1 which a 
sep6tefPreVeflti'e Collectorate of Customs has been 	• 

rved out of th xisting Co11ectOrta c'f CtomE..afld 

centrai EXc18eYbflh1.iOfl 	i.t fl88 tecome nedeeaary to 	 ' 

reaefifle the jurisdictiOn and functions 	the, tw 

Co11ectOrCOCd it Shi11Ongafld to 
exIstifl' staff,betWeeflthetW0 CoUeCtOrC.'  

2. 	 be're.d8.Lc1i2t.5l 	', 	
1fP 

Collectcr of Cntra1 Exiee 1  Shi11ongafldO11ECt0r of ,  ' 

Custcxn&(?revefltive). Shillong. and the two Co11eotr6te8 	' 
will beiknowr as cnllectprete of 
and Co11ectQLat?"O CU$tOI1B -(preventive), Shillong. 	

\ & 

S 	

f 	 'I 

3.1 The jried1ctiOfl o either coflecr6tes Will cover 

the Statea of Assam, MeghBlay8, Arunacbal Pradesh,MaIiiPUr, 

Hizore1fl, Naga1a1d and Tripura. 

3.2 The Collector, Central Excise will look aiter the 

ontiro CantrQl :xoioo wark ,jthin hia Co11octOrZ1tQ.i.. 	. 	. ' 

€-.ô11ectiflfl nf Oi.nt.i-,1 	ü4 	flewnflfl"tt ,rid Oeiui, riiiII 	 . 

o Dernn.;• .recoverYO Cfl•t!G 	 &;c - A6C- 	t41'•• • - • , 	,. 

Evasion work of Certra1 Excise, .MJudicatiOfl Of. Central 	.. 	. 

Ixcise ca8es, 1(evieW of ori in AdjudicatiOn pasbe by 	. 

AdditiOfl1/UtY/8i8tt Co11ectOrBO Central Excise. 

fi11n of appeals à1nt oterø pertaining to Central 	. 
XCi6e paeaed bCo11CtOr (Appeals), eomputerisatiofl 

and all 	
central Excise. He will 

exercise over-2.l supervision over the Cptra1 
 

0 DjvjBiofls and Ranges inclu6ing Administration nd Midit 	
0 

funtiona in hisr juriadiOtiO 	 t  

3.3 The Collector. Cu9OMS (preventive) will corraspOfliDglY 

•look aft'the.efltir9 wor)OfCU8t01S within.hiB ollc•' • 	;: • 	S  

torate i.e 1anning Q 	
i.$mg1ing an Drug TrtiQ)th1 

work a1orgthè International borderB of Bang1ade8h,MYa'* 

China nd Bhutennd thadaCeflt areas thereto. including 

all. area8 withinhi& juridictiOfl. performing Cut5 
work ariain "out of any Imports from and Expor$.a'tC' 
aforesaid and othercOthitrie5, collection of Cutoms 	 - 
Revenue, dispoal of goods confiscated under the Customs s  
At and NIDPS Act, recøPeI7 of Customs dutiQ, arrQrO, 
review of orders passed bythe Additional / Deputy.  /Assistaflt 

Collectors of Customs under 	
ct Mjudicetiofl the Customs A ,  

of cases ui2der the. CuStflS Act, .filrg of Appe.ale,aQ.ifl8. 	
0 

orders pasie u2*3erte ctlstomg Act by .' CollectOr (Appeals) 
and the Tribunal, all Court natters relatiflc% t CustOWi 

• 	 •••• 	••• 	'0. 	 •.. 	Sop!2 	
,.. 	

: 

- 	I 	 1 

	

. 	 .. 	. 	...: 	•..• 	: 	• 	
.• 
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' 
and Narc6tjc5, Mministratjot matters relating to 
Customs.Narcotics and &ta 	deployed 	.i& tht 	uati 	--- 
Collectorate, Audit,Cotnputeri.sation; and all other , 	• 
matters pertaining to Customs 	Hewi11 exercise 
ovorali 	ciiaio 	)I-ih. r'utcm 	Tftwisjn; 
in his jurisdiction. He will also process and sanction - 

w all.reaj-d 	casonthE?.Cuä't.omz 	1c1e.. 

4.'AlI.logi.s tics. in terms of Vehicle s,Arma ái-' 
A1WTtUfli.tiOflS, Metal Detectors 1  other Anti-Smuggling 
equipment etc. .Oax*arked for Cu 	o stoms wrkwill 	tand 
.thunediately transferred t:o the.çolleotorate of. 
Cttorns (Prevn4ve) 1 	Doth Co*ctop muy€ Ptc 
together immediately to work out te same. 

5.1 	EstablishmenJ'Vigi1ance etcA * In so far as 
Admj•njstratjon is concerr*ed' 	the two C612.ectorg 
will beaupported by common Establishment and 
Vigilance tSeti'ons. 	In so far as the executive 
and 'o.erationa] staff in concernud i.e. in thø 
grades .o 	Superintendents, Inspectors, Drivers 
and Sèporys,the two Collectors will conduct a joint 
exercise of transferring these staff •nblock'.from • 	Ceyt] Excise to Customs and vice-verse, once 
in a year • 	The staff so earmarked for transfer- 
from Central Excise to Customs will work in the 
CuLLita 	urmacianz3 ror a per.ttxl not exceeUing 4 
witI  6maximum 1 of 2 years TiT 	ctitio', - 	Fra*. 
ofPriricip&rColletor 	U1 	aito be taken if 
an øfficer has to be retained in the Custom& Collec- ' 
torate in excess over the period of 4 years. tV 

5.2 	All transfers and postings of staff within the 
Custcs Co11ectorté wiLt be done by the Collector 
of Custoins(preventjve) and likewise on the Central 

ciae o4., 	Lj&U 	 oC 'o 5a 

5,3 	Complaints and Vigilance matteze pertaiaihg 
to thpi 	utufi 	i:n b-1 a kø.•4tn. by .the .resactivn 
Colltprp and -ieo-tion 	dr &tsiplinary a-tion' 
given by them. 

6. 	Vinancialoer: . Steps are being t&en to •:i, 

eartnark a searatebiidget for the Qustoaa(Preventiv.) 
Colieotorote and which will be oper 	d-iy-the- - --- 
Co1ltLo.. 	 .. 	 •: 	TC4' 

Budgets viz, the Central 
Excis 	-Budget' 	$d' ih 	Cutom3 	udge 	•ich..w4 1 .. 

Collectors. 

• 	
'• 

c'It ............ 	. 

(R.K.THAWAWI)  
PRINCIPAL COLLCTOP. O' C'rnW* . • 

CE14TRALEXCIE, 	: 
CALCUTTA 

I 
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tate C)1 AppolfltlLtCUt In The Dept,.- 	_ 

/Daie Of Apjx>rntmeflt In '1 he Piesett (r4e - - - 
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